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     Record of Proceedings 
 

Learned counsel for the petitioner submitted that  the petitioner,  Dhampur Sugar 
Limited is bagasse based co-generation plant in the State of Uttar Pradesh and has filed 
this petition being aggrieved  by the  conduct of Northern Regional Load Despatch 
Center  for  non issuance  of  RECs   contrary to the  directions of the Commissions   in  
orders dated 18.10.2012 and 8.1.2013 in Petition Nos. 36/MP/2012  and Review 
Petition No. 25/2012, respectively.  

 
2. Learned counsel submitted that similar petitions are listed for hearing on 
16.7.2013 and requested to list this petition also on 16.7.2013.       
 
 
3.  After hearing the learned counsel of the petitioner, the Commission directed to 
admit the petition and issue notice to the respondents. 
 
 



4. The Commission directed the petitioner to serve copy of the petition to the 
respondents immediately who may file their responses by 15.6.2013. 
 
 
 
5.        The petition shall be listed for hearing on 16.7.2013.                                                                     
 

 
By order of the Commission,  

Sd/- 
(T. Rout)  

Joint Chief (Law)  
 
 
 


